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Council (Amend.) Bill
Const. (68th Amend.) Bill
12.16 hrs.

[ Transiation)

JUTE MANUFACTURES DEVELOPMENT
COUNCIL (AMENDMENT) BILL"*

THE MINISTER OF TEXTILES AND MIN-
ISTER OF FOOD PROCESSING INDUS-
TRIES (SHRI SHARAD YADAV): Mr. Dep-
uty Speakaer, Sir, | beg to move that leave be
granted to introduce a Bill to amend the Jute
Manufactures Development Council Act,
1983.

[English]
MR. DEPUTY SPEAKER: The question
“That leave be granted to introduce a
Bill to amend the Jute Manufactures
Development Council Act, 1983."
The motion was adopted.

[Translation)

SHRI SHARAD YADAV: Mr. Deputy
Speakaer, Sir, | introduce the Bill.

12.17 hrs.

CONSTITUTION (SIXTY-NINTH AMEND-
MENT) BILL**

[English]

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): Sir,
| beg to move for leave to introduce a Bill
further to amend the Constitution of India.

MR. DEPUTY SPEAKER: The question

“That leave be granted to introduce a
Bill further to amend the Gonstitution of
india.”

The motion was adopfed

SHRI MUFTI MOHAMMAD SAYEED:
Sir, l introduce the Bill.

[English)
MATTERS UNDER RULE 377

()] Need for a Bench of Kerala
Highcourt and an Administra-
tive Tribunal at Trivendrum
(Keraia)

SHRI A. CHARLES (Trivandrum): Sir,
the question of establishing a branch of the
Kerala High Court at Trivandrum, the capital
of Kerala, is pending for the last more than
twenty years. In 1971, the Kerala Legislature
passed a unanimous rasolution for estab-
lishing a Bench at Trivandrum. As no deci-
sion was taken, in 1985, the Kerala Govern-
ment clarified that this will be reviewed along
with the decision for setting up an Adminis-
trative Tribunal at Trivandrum. But the
Administrative Tribunal was also subse-
quently established at Cochin. As a result,
there is neither a Bench of the High ‘Court
nor an Administrative Tribunal in the capital
of Kerala. This hasled to lot of administrative
inconvenience. It is, therefore, requested
that the Central Government may take ur-
gent steps for establishing a Bench of the
Kerala High Court and an Administrative
Tribunal at Trivandrum without further delay.

[ Translation]

() Need to construct a Multl-Pur-
pose Damonriver Kosiin Bihar

SHRI RAMENDRA KUMAR RAVI
YADAV (Modhepura): Mr. Deputy Speaker,
Sir, Kosi division in Bihar is affected every
year by heavy rains and devastating floods
in Kosi river leading to disruption of public
life. Crops of the farmers are destroyed and
a lot of inconvenience is caused due to
disruption of transport facilites. Not anly this,
almost entire North Bihar is affected by the
floods in Kosi river. Lakhs of houses, thou-
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sands of cattle, thousands of kilbometres long
pucca roads, crops standing in lakhs of acres
of land are damaged and lives of thousands
of people are adversely affected by it. Every
year Bihar Government has to incur loss to
the tune of crores of rupees due to devastat-
ing floods in the above river. The people of
North Bihar had started an agitation for
construction of a multipurpose dam on Kosi
river in 1987 with a view to provide protection
from the floods in the Kosi river, but Kosi
Dam has notbeen constructed sofar. There-
fore, | urge upon the Central Government
that a multi-purpose dam should be con-
structed on Kosi river in Bihar in consultation
with Nepal Government at the earliest.

(1)) Need to set up Industries based
on Telecommunication net
work in Bihar

SHR!I MANJAY LAL (Samastipur): Mr.
Deputy Speaker, Sir, Bihar is a backward
state of our country. During the last 43 years,
there has been littla development in Bihar in
comparison to other States. In regard to
telecommunication industries it is very back-
ward. The outlay in the Seventh Five Year
Plan was Rs. 9,000 crores. There is a provi-
sion of Rs. 19,000 crores in the Eighth Five
Year Plan. The Department of Telecom-
munications has opened its factories almost
in allthe states of the country. Uttar Pradesh,
West Bengal and Delhi are very much for-
ward in this industry. But Bihar and Orissa
are deprived of such industries so far. Keep-
ing 1in view the backwardness and unem-
ployment in Bihar and Orissa a provision
should be made in the Eight Five Year Plan
for setting up of telecommunication indus-
tries there. Many training centres and col-
leges connected with this industry particu-
larly in Bihar are running there.

Therefore, the Planning Commission is
requested that provision may be made for
setting up telecommunication industries in
Bihar.
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[English]

(lv) Need to slectrify Rallway line
between Ranaghat-Bangaon
section

[English]

DR. ASIM BALA (Nabadwip): Sir, Ran-
aghat-Bangaon section covers 33 Km. of
distance. Rail service is the only means of
communication on this section. Out-dated
diesel locomotives run in this section with
disruptive rail services. As a result, thou-
sands of passengers suffer regularly and
can notgo to their respective destinations in
t:me. Railway authority adopts the practice
of using damaged and unsuitable rakes
keeping the passengers in danger. More-
over, there is neither a shed nor an over-
bridge in this section and in some stations
there is no platform even.

To remove the sufferings of the people
electrification of this section is urgently
needed. The local Railway authority (Seal-
dah) had recommended the electrification of
this line in public interest but no action has
been taken by the Railway Board so far.

| would, therefore, request the Railway
Minister to fulfil the long-standing demands
of this section at the earliest.

[ Translation)

(v) Need to provide financial as-
slatance to Bihar Government
for boring tubewells In Jaha-
nabad and Gaya districts to
cope with the drinking water
problem there

SHRI RAMASHRAY PRASAD SINGH
(Jahanabad): Mr. Deputy Speaker, Sir per-
sons and animals are dying due to Shortage
of drinking water in Bihar. The state Gavern-
ment hasfailedto solve this problem. People
are crying for water, particularly in hundreds
of villages of Jahanabad and Gaya district.
That area is a rocky area and water is not
available even after boring. Children and



